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STATEMENT-H

SlatBment Sho^Hng the namesc^the 
Sugar Factories furitosa Raferencos ham  

been nceh/ad BU!R

S.No. Nanea^Sugtar
Factoty

Andhra Pradesh

1. Challapalli Sugars Ltd.

2. Kirlampudi Sugar Mills Ltd.

Bihar

3. Champaran Sugar Works
Ltd.

Karnataka

4. Davnagare Sugar Company
Ltd.

5. Salarjung Sugar Mills Ltd.

6. Gangavati Sugars Ltd.

Rŝ asthan

7. Mewar Sugar Mills Ltd.

Maharashtra

8. Gkxlavari Sugar Mills Ltd.

Punjab

9. Bhagwanpur Sugar Mills Lid.

Madhya Pradesh

10. Jiwaji Rao Sugar Co. Ltd.

West Bengal

11. Ramnuggor Cane & Sugar
Cq. iJ6.

UttarPradesh

12. Lakshmiji Sugar Mins Ud.

M M m itofLandtoC ooptaUim
SfdMbtinCllmndljgmA

924. SHRIPAWAN KUMAR BANSAL: 
WilltlwMini^rof URBAN DEVELOPMENT 
be piMsad to state:

(a) whatharthsGovemnMiit prapoMto 
encourage House Building Sodelies 1o 
undertaiw constiuctbn adivily in order to 
lessen the pressure on Governmental Or- 
ganisatbns;

(b) if so. the incentives offered in this 
regard; and

(c) the progress made in regard to the 
alotment of land to various co-operative 
societies in Union Territory of Chandigarh?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b) 
Recognising that Housing Cooperatives 
occupy unique position in facilitating access 
to housing and land, the draft National 
Housing Policy, Inter-alia. stipulates that 
setting up of Cooperative Societies for vari­
ous shelter related activities will be encour­
aged in urban and rural areas for dMerent 
income groups.

Loan assistance is made avaiable to 
cooperative housing societies by National 
levelflnanciallnstitulions viz. NHB. HUDCO. 
and UC promoted liy scheduled oommeieial 
banKs to benefit their members fafng under 
different income groups.

Developed land is also made avalable 
to these Sodelies by no. of State Govern­
ment and development agencies at reason­
able price.

(c) Arper Mormalian lumished by the 
CharidHjarh Adminitlnllon the applcatlDns 
of 118 oooperaUve todeliM ngiMaf«d ki 
the U.T. of ChandiBarti haw* been flomid-
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ami and scrutinised. The list of eBgtle 
socM m  ahngwHh the eSgble members 
has been fmaBsed and sent to the Chandi­
garh Housing Board for allotment of land. 
The Board has sent offer letters to 112 
societies for depositing 2S% of premium of 
tite land atongwith other information as per 
niles.

Apparatus System lor Bhopal Gas 
Victims

925. SHRi V. SREENIVASA 
PRASAD:

SHRI K4.V. CHAN-
DRASHEKARA MUR- 
THY:

Win the PRIME MINISTER be pleased 
to state:

(a) whether the attention of the Govern­
ment has been drawn to a newsitem cap­
tioned “No apparatus for Bhopal Victims* 
appearing in the Hindustan Times dL Octo­
ber 8.1991;

(b) if so, whether the Bhopal Gas Vic­
tims are dying and there is no proper official 
apparatus yet to handle the money and 
determine the amount of compensation due 
for paymern in each case; and

(c) if so. the concrete steps proposed to 
tw taken to streamNne the official apparatus 
system to handle money, etc., for the vic­
tims?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) to (c). 
Adjudteation of claims and distribution of 
compensation is to be carried out under the 
provisions olthe BhofMl G n  Leak Disaster 
(Registration and Processing of Claims) 
Sdiama, 1985. Tha Schema, inter aHa,

provides for a Welfare Commissioner with 
appmpriate assistance to undertake the 
process of adjudication and compensation. 
The Welfare Commissioner is in place and 
the process of adjudicatfon shouki com­
mence by the 3rd Februaiy, 1992, the date 
which the Supreme Court has fixed for 
commencement of the process.

ITranskHkM̂

Employment to Dispalced Persons of 
PJ».C.L.

926. SHRI CHHEDIPASWAN: WIB the 
PRIME MINISTER be pleased to state:

(a) whether empfoyment has been pro­
vided to all the famÊ as displaced from the 
land acquired by Pyrites, Phosphates and 
Chemicals Limited in Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the 
number of persons provided empk>yment so 
far and the number of persons who are yet to 
be provided empkiyment?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTL- 
IZERS (DR. CHINTA MOHAN): (a) to (c). 
PPCL acquired land for setting up Fertffizer 
Diviskxioftheir Am^nre Unit (Bihar)from 77 
famifies. Out of these famHies, PPCL have 
provkied emptoyment to 7 persons and 33 
persons are being imparted training for ulti­
mate absorption in regidar servkx sutiject to 
acquiring necessary skUis by them. PF>CL 
has not been ad>ie to provkie empkiyment to 
al the land oustees because their Mkiing 
Diviskxi was already carrying a targe surplus 
labour force and some of them were diverted 
to the Fertlzar Division so as to improve the 
vtabWy of the Amjhors Unit as'a whole. 
Further.theFertiHzarDivisfon required mosdy 
skiledwQriwrs and the persons belongingto 
the families of land oustees dkl not lurw the 
required skilL


